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"IN THE CENTRAL ADMINISTRATIVE TRIBUMAL, HYDERABAD BENCH
AT HYDERASAD. '

D.A.No. 282 of 1989.

Betwaen:

L, Sri Ramulu.- . Applicant.

and

1. The General Manager, Security Ptinting
Press, Mint Compgund, Centrai Gouvt. Depart-
ment, Saifabad, Hyderabad.

2. The District Employment Officer,
Hyderabad District kLmployment cxchange
(Labour ), Musheerabad, Hyderabad.

Respondents.
Coungel tor the Appticant: Sr. K. Nageswar Reddy
Counsay vor Raespondents: Sri P.Phalguna Rao
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THE HON'BLE SRI JUSTICE OLH. NHSIR UICE CHHIRMAN“
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: ORDER.,: N )
ORAL ORDER(PER HON'BLE SRI JUSTICE O.H.NASIR,VICE CHAIRMAN)

Heard Sri K.Nagesear Raddyﬁvluarnad counsel for
the Applicant and 5ri P.Phaiguna Rao, learned counsel
for the Respondents.

The Applicant is an aspirant for the post of
Vendor in the Respondent No.1's organisation. The-
applicant relies upon the decision of thas Hon'ble
Supreme Court in the cass of the EXCISE SUPERINTENDENT,

MALKAPATNAM, KRISHNA DISTRICT, A.P. Us, K.B.N.VISWESWARA RAL
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AND BTHERS (1998(6)Scale 676) to contend that ths
Regpondent No.1 has to consider his csndidature
even if his name is not sponsored by tne@ District

Employment Exchange.

He also relies on the order dated 12.10.1898

passed by this Tribunal in 0.A.No.1356/98.

After the decision of the Hon'bls Suprema Court,
the DOPT havg issued instructions on 18.5.1998 to all
the Departments to consider the candidature of all the
candidates who apply direct along with tha candidates

sponsored by the Employment Exchange.

In the light of the above, it becomes necessary
to direct the Respondent No,1 to admit the applicant
to appear for the intervieu for selection to the post of
Vandor as and whsn it is schedulsd to taka place.
The candidature of the applicant shall be considered
along with those who have been sponsored by the
District Employmeny Exchange provided he possesses
the reguisite qualifications and eligibility criteria
for the post in guestion.

With the above direction, the 0.A., is

dlspused of. No order Zto costgs.
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(H RAJENm (D H.NASIR ,J)
Mambg Vice-Chalmmanws
Dats:  23-2-1993. ipﬁﬂ“ﬂ

Dictated in opzn Court.



